BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
ORIGINAL APPLICATION NO. 208 of 2021 (SZ)

IN THE MATTER OF:

Srikanth Madhyastha L APPLICANT

VERSUS

The District Collector

Udu

i District, Karnataka and Ors .RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 10

MOST RESPECTFULLY SHOWETH:

1. That the present applicant filed by the applicant is false, vexatious

NG

W

4.

and against the law on which ground itself, it may be dismissed with

cost.

That each and every averment in the application is denied uniess and
until admitted expressly in the present reply, and that the averments
made in the application are not applicable to Respondent No. 10

herein.

Respondent No. 10 submits that the Department of Fisheries has not
given any permission to anyone to establish any cutting shed or Fish
Powder Units in any area. The applicants have to apply for
consideration for the subsidy under the entrepreneurship model
under the Pradhan Manthri Mathsya Sampada Yojana Scheme
(‘PMMSY Scheme') as per the orders which are enclosed herewith

as Annexure R-1 and Annexure R-2

That there after the applications are sent or called directly by National
Fisheries Devslopment Board, Hyderabad (NFDB) and all the
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necessary documents are verified and the approval is given by NFDB

after considering the application for the renovation of fish Feed Mill.

. That Respondent No. 10 here in just takes the application hased on

the primary documents and farwards them to Directorate of Fisheries

for further verification.

That in the present case as well, Respondent No. 10 received the
application based on primary documents submitted by the Applicant
as per Annexure R-3 to Annexure R-18 annexsd herg n, and

forwarded it to the Directorate of Fisheries for further verification.

It is submitted thus that Respondent No. 10 herein has not given any
permission for renovation or for anything else, and has merely

forwarded the application with the decuments.

Respondent No.10 herein submits that for the Units, Village
Punchayath, Irodi has given permission for renovation of the building
and Karnataka State Pollution Control Board had given permission as
per Annexure R-17 and Annexure R-18 and all other permissions
were given by concerned other departments as per Annexure R-3 to
Annexure R-11 and that Respondent No. 10 herein has not given any

permission in the present case.

Respondent No.10 herein submits that for the Unit-ll Firm had been

registered as per Annexure No. R-12

That the Zonal Director (Environment) has given an opinion stating

that the Survey No. 7 L/3 comprising of 0.31 acres of land is outer




11.

section of Costal regulation jurisdiction as per Annexure R-14 and

Annexure R-15.

In the light of these circumstances, it is prayed that this Honorable
Tribunal may be pleased 10 dismiss the application filed Dy the
applicant with cost in the interest of justice.

Date : 20f 1] =21

Plage : aleca e it
RespondentNo. 10

.\*.."".

Al
(G.M Shivakumar)
Deputy Director of Fisheries
‘s“i{““‘%, ;i};, :%;%:a '{{ﬁ{n}s

pEpUTY DIRECTOR
~ . ybu#t
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:' 'lﬁarpan KM
Advocate for Respondent No. 10




BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 208 of 2021 (SZ)

IN THE MATTER OF:
SRIKANTH MADHYASTHA _APPLICANT

DIRECTOR OF FISHERIES : ... RESPONDENTS |

THE DEPUTY DIRECTOR OF FISHERIES. UDUP!

AFFIDAVIT

| G. M SHIVAKUMAR . son of G. MALLAPPA, aged about 51 years,

resident of UDUPI, KARNATAKA STATE , do hereby sciemnly affirm and state

as under:

1. | say that | am working as DEPUTY DIRECTOR OF FISHERIES in the

Department of FISHERIES Government of Karnataka. Respondent No. 10

herein. and am conversant with the facts of the present case.

2. | say that the contents of the accompanying Reply are based on the
information available with the Respondent No. 10 herein in its normal

course of business and believed by me to be true.

-

DEPUTY DIRESERDGENTSHERIES
VERIFICATION ] UDUPL
| the Deponent above named, do hereby verify the contents of the above
affidavit to be true to the best of my knowledge, and no part of it is false

and nothing material has been concealed there from. "
Verified at =~ 4+on this ;. day of Lo
. - i
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Item No.6:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 208 of 2021 (S7)

(Through Video Conference)

IN THE MATTER OF

Srikanth Madhyastha,
Udupi, Karnataka.

..Applicant(s)
Versus

The District Collecto
Udupi District, '
Karnataka and
ndent(s)

Date of he%{ing. 22.10.2021.

y\

“"’J"tgé'“'.“f“

. .‘.Ml B. Thilak N "ayanan

Mr ,Ra}dt Jorfathan Shaw reprcsented 7
Mr DarpanKM for Rl “R7'to R Q&R

; s _ Mr. M . Gokul Krlshnan or R3, R4,
Date: 28 l (“\ 202 Mr. Hareesh Bandary. T along with
Mr. Sivakumar for R11 & R12.

ORDER
1. The above case has been posted to today for appearance of parties and

also for filing independent response regarding the allegations made in the
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application.

2. Though notice wés served on 14t respondent, | there was no
representation for them. We feel that an opportunity can be given to them
to appear before this Tribunal and tb file their reply (if any) required in
this regard. |

3. Respondents want to file their counter l"t.o. the allegations made in the

application.

filing in thc&%rm of Searchable PDF / OCR Supportable Pl?’s1 b,

»,mé

L1y | "? .
by ermall 1mmedlately 80 as to enable them to co,_‘ 1y with
3 .n-*"ﬁ i ..“hn 4 i i
%, b
1-,“,4' ” 3
& ¢§-*" «»-;w
h rw\ {@%%‘%%%b

§'?t)f pleadings and appealance af‘alélth respgndemt post on
v ﬁz: MM‘:? %% ‘-5:,% ﬁ, :

(Justice K. Ramakrlshnan)

Sd/-
................................. E.M.
‘ (Dr. K. Satyagopal)
0. A. No. 208/2021 (S2Z)
22nd Qctober, 2021. Mn.
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Toli Free Number: 1860-425-1660

Application for Financial Assistance
(A) Gomera Information: _ '
1| Neme of Applicant / Orgasization 8 KE&HaV _KunDER
8l /Dio /Wio _
2] Sans Farmer FCS | SHG | Eatrepr. | St Govt Quasi Govt. | Others (%)
3] l_CM') General | OBCY | SC ST Women | Differently abled | Minority Others
4 | Address Address for communiention Address
Door 0o / Street \|«1 Bumdiy Road | [H] Bordny Road
VillsgeMandsl/Taluk | [ | e kudiu Hmraﬁ‘q Bafe fhedrae Ha{y?mf{q‘fﬁq
= J
District, State, Pincode | 5 F 6218 v SF+6a38
Land Phone: [ Mobile: 770098 501 | E-mail_¥a Tht ~(om
(B) Project Details:
§|Neameottheneivity | [CISH  cutting SHED Uwit -1
6 _| Amsets available {(*) | Land | Ownv] Lease | Yes v No | Machinery | Yes No
7 | Whether traimed / Yes, | No |8, Whether any assistance received earfier for Yes No
Experieaced In relevant field | V" similar project?
’ Componeats Details T Usit Cost (Ra) Total Cost (Rs,)
(a) Capital Cost Building 32,338
:)fm‘f'ﬂ}yfﬂﬂsbimn; as £ o
\ =
(b) Operational Cost
{©) Total 5% 98, Hax
18 | Souree of Funds (Rs) Bank Loan (9 Own NFDB Total {Rs.)
Finanoe | Assistance 58 8 . HI8
RIEXYT: ol <
11 | Expected Qutpwt Production (Kgs) Gross Income (Ra,) Net Income (Rs.)
,5 00000 Kz$ Sovbgooe | 39 0o 000-00
12 | No. of Beneficiaries BBC [ SC J ‘slr"é O»?xmty ﬁm’ 7T Others
13 | Whether Project Report enclosed , If project cost is more than Rs. one Inkh (*) Yes \/ No

{*) Enclose relevant documents/Photographs ete.,

(©) Declaration of Anplicant: This is 1 centify tns, ywe 3 KESHAY KoNRER

decharc that the information furnished above is true to my knowledge and belief and all relevant documents are

Date: ‘SIO:I‘IJOM Piace: Homgonkota,  gigagrare: iLlorn )

@) Declaration of Recommendti m " s certify that, the mformation furnished by the

wmmmmmmmmnmwmm-ﬂmmMym The project is recommended for sanction
ssassesnsorenlBih (RUPLER.cvvrsieenssrernserssesesnassorsoneerenssonns ) &5 assistance from NFDB. The project

will be periodically monitored. mmmmMGFRdemmmmmmpwmmm will be furnished
every quarter o NFDB. The bank details arc given below.

14 Account Holder Name Name of the Bank Branch Account no | __Bank IFSC Code

YASHASWin! FSHERIES t,q_iﬁ Bomk Wgc 913000 vTIB0ob3 has
P8 ke HAV KouDER unit- UPup

&: '6 0'}‘303| Place: (DupT ﬂllltl:;‘n ; w

L] ‘ . B

Date of Receipt Dak Numbes Enclosures Date Amouat }
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el NNE XURE — a X Matsya Samridhi
National Fisheries Development Board .
Department of Anlmal Hushandry, Deirying eud Fisbaries
Minisiry of Agricultars snd Farmers Weifare, Government of Indla i
“Fish Bulldiag’ Pillar Noi 235, PVNR Expressway, SVPNPA Post, Hyderabad-500052
Telt + 91 - 040 - 240001 77/201; Fax: + 91 - 040 - 24015568/2401 5852
ol E-Mini: lnfo ufdbieic in; Web: pfilbgovla HFoe
Toll Free Number: 1800-425-1660
Application for Financial Assistance
{A) General Information:
I [ Name of Applicant/ Organization YASHAS WINT FOHERIES Ol -
S/o / Dio / Wio
2| Status Farmer Fishen| FCS SHG Entrepr. | State Gowt. Quasi Govt. Others (*)
3| Category(*) | General | OBC\/| SC ST Women | Differently abled | Minority Others
| 4 | Address Address for communication Project Address
Door no / Street ,[,m ¢, Bamdny RoaD thlc , Bumdin Roal
Village/Mandal/Taluk Hamoon patte Ha.m7 ankaftc
N
District, State, Pincode | & 24 Q'R 576318
Land Phone: [ Mobile: 90095 7350 | E-mail: vashab —ga)int @Ucm hooelO M
) Project Details:

5 | Name of the activity Frsh  Feed m.'[(/ P!am+

6 | Assetsavailable (*) [ Land | OWIVI.I.m | Bullding [ Yes «”[No | Machinery | Yes | No
7 | Whether trained / ‘Y}y No | 8, Whether any assistance recelved earfier for es No P
Experienced in relevant field similar project?
’ Components Details ::;: Unit Cost (Rs.) Total Cost (Ra.)
(») Capital Cost Building &5, 00,000
Plan? akt] mo«cmmcj 2,0+ Joo0n

{b) Operational Cost

(¢) Total S0p9v0pQ-00
10 ) Source of Funds (Rs.) Bank Loan (*) Own NFDB Total {(Rs.)
Finance Assistance
2. 5000 000 50qetdlhy __— 300 90000 0D
11 | Expected Output Production (Kgs) Gross Income (Rs.) Net Income (Rs.)
gl 00 000 Ko | QL AS00 00004 +6,15,000. oy
12 | No. of Beneficiaries General ' | OBC | SC © ST | Minority | Women Others
v
13 | Whether Project Report enclosed , If project cost is more than Rs, one Iakh (*) Yes No
(*) Enclose relevant documents/Photographs etc.,
(C) Declaration of Applicant: This is to certify that, Iwe . K@.&@M...’..(.".@Osonmmghmor M-Ksh KU herchy
declarc that the information furnished above is true to my knowledge and belief and all relevant documents are d

Date: |1 ’0'?'{3 0dl Pisce: Hamgan katto Slgumre: A“’M «

D¢ : f Re 1 i : This j at, the information fumished by the
q:plmm hu bu:n verified. Thc pchcl is teclmully ﬁ-.amb!c aadamnomca.lly viable. The project is recommended for sanction
fOF R cosververssLAKE (RUPEES. .. ovrvereresrrersseararrersasesnrars raonassasssnssrsses ) as assistance from NFDB. The project

will be pcnodn:ally monitored. The UC in prescribed GFR format alongwnh pmm report, photographs etc., will be furnished
every quarter to NFDB. The bank details are given below.

14 Account Holder Name Name of the Bank Branch Account no Bank IFSC Code
YASHASwiNI FiSHERIZ] KARNG TAKA BAvE ;mmn,ru DI Fnoob ool 00 Hooo)g
e (5113 : ; : o

o 16[0F[2) pue UDOP] T RS

: Designation ’ i
..... éﬁf&“& m it o)

For NEDR Use
Date of Recelpt | Dak Number Enclosures Sanction

Date Amount |




industry Scale: SMALL
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! Tris document contains 8 pages including annexure & excluding additional conditions}
PCB ID: 17300  Date:  13/08/2018

‘Combingd Conseit Order No: W-314247

C omabined consent for dischavpe of effluents &
1974 and cmission under Air (Prevention aw

and Control of Pollution) Act

nder the Water (Prevention
961

d Controt of Poliution)Act ,

o o memennd 11

ry /! orpanization.on 15/0742018

2er 1 Application filed by e indust
*on 200072019

* 2 Inspection of the Industry/ organizalionrby RO,
[
l 1 Zsnsent is hereby granted under Saction 25(4) of the Water (Prevention & control of poliution) Act, 1974 { herein

! -aferred to as the Water Act) & Section 21 of Air (Prevention & Control of pollution) Act, 1881, | here in referred to as
rhe Air Act) and the Rules and Orders made there under and subject to the terms and congitions as detailed In the

Schednle Annexed to this order. )
uthorized to operate Jearryout industry/activity & to make discharge of the effluents & emisslans

ds from the premises mentioned below:

i
‘ The Occupier is @
\ confirming to the stipulated standar

\ Location:

Name of the Industry: Ya ) )
Balekudru Village,, Hangarkatte

Address:
Industrial Area: Net In LA, Balexudry,
Taluk: Udupt, District: Udup!

shaswini Fisheries

e

AL ¢ & ¢° =~

Remurk. fent
% Soak PiL___

Rt @
Sepuc T ; K
o be uscd for gﬁlm' g

£ '% Tromestic Purpose © !

" —
R A '
=
S ~ Wanufacturing Processes 000¢ 5.000 T
E ‘{ : _!.,;f__.;.__,g,..._F_.__r_L_-,,,_-_.,... alter due eatment .-
] ns under the Air Aét from the following stacks cLc. . =

specified refer schedule o
o type of fuet, rate:of
e detailed.in Annexure-,

‘Limits

sipents and. its specifica
i _emisslbns_'atc._ar

4oj0012022
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ndustry Coloyr:
RANGE

(This document contains

J' d To.
EI i Yashaswini Fisheries
Udupi

NOTE:

.} COPY TO:

-2 Master Register-
3. - Cagefiles. v 54

Th e ch!onal Officer,

lnduslry"Sq.a!a: SMALL

8 pages including annexure & excluding additional ‘conditions)

&1

Séa;ned by -CamScanner
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= e - Plot No.10B, Parlsara Bhavana. Baikamis,
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Ksrnxl:ﬁm Stute Pn!hltlnn Ca

- ZoRal Offe

Piot No.t0D, Parisaria Bhavins, Bnihmmd
Aroa, Mnng.]

industry Scale: SMALL

(This document contains ~ § pages including annexure & excluding additonal cunditions)

Tele : 0824340842

2 . SCHEDULE
TERMS CONDITIONS
T 8 ) TER ACT.

}' I, The discharge from the prewises of the. oceupier shall pass through the terminal manhole/manholes where

from the Board shall be free to collect samph,s in accordance with the provisions of the Act/Rules made there
under.

2(a). The sewage/domestic efflucnt shall be treated in septic tank and with soak pit. No overflow from the
soak pit is allowed. The scpcxc tank and soak pit shall be as per IS 2470 Part-1 & Part-I1.

2(b).The treated scwagc efﬂuent dxschargcd shall conform (o the standards specified m Amcxun:—l

3{a). The llddl, effiuent ge terated in the industry shall bc treated in u‘u: ETP and treated cﬂ'FuqntEhal} coﬁﬁr".rri tothe
standards stipulated by thc Board in A.m:cxurm ‘ . -
g

3(b). The trade efMluent shall be handed. over lo CETP and maintain logbook of effluent szcneratcd & sent echv dav

4. The occupier shall mstn!] ﬂow measurmg/rer,urdmg devices to-record” the mscuargc quan i
the record.

5. The occupier shall not change ar alter either the quality or the qua.nuty or the p[acc ofit d,tsuharge or.
temperature or -thc.pbint o_f disc]zarg wuhout tbe pr*’vxous conscpt/ pcrrmssson of the BaarsI 5

c.mscs to WiX-wi tb thc discharge from his :

Scanned by CamScanner

on the upstrcam ofithe termmal manhole.

«Hingpﬁ'r’”rwmqsmw.mﬂt't?ﬂﬂﬂ-wf'ﬂfﬁ4’1’»1'?11*«:!#!
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{ Thm s docwinent contains

e

aroataka State Pollntien oy

Mangalgre,
v lmlng_rm
industry- Colour

AvenMunpalovesiggiy |
ORANG Indusiry Scale: SMALL Tele:0%24.2408479 =~ |

Plot No.10@, arisars Bhavana, Illiknmpau

g

papss ficly Uditig atmexure & exclndgig wdditional ¢ wituons)
iR T

D. SOLID WASTE CTHER THAN HAZARDOUS WASTE] DISPOS AL:

-

! .
*. The Occupicr shall ; Eregate solid wasie from Hazardous Wsie, Munic pad Solid Waste and store it

properly tll reatment/d sposal without eausing poliutinn o e surrounding Svironment.

il * FpeTn 3 .
< The solid waste pen -rated shall be handled & disposed by scientific nieyiod withow CHUSHIE CVE S01c Lo
e general public and o the swrounding environment,

E. NOISF POLLUTICN CONTROL:

The industry shall ens ire that the ambient

noise levels within its premises sha not exceed the s i ¢ 75 dR(A)
Leq dunng day time #1d 70 dB(A) leq

during mght tme as specified in the 1 vironment {Protection) Rules.

I GENERAL COND: TIONS: I

The Board reserves the right to review, impose additional conditions, 1 voke, change or alter tenms and
conditions of this conseat,

2 The Occupier shall forthwith keep the Board informed of any accidentul discharge of emissions/effluents
it

inta the atmosphere in excess of the standards laid down by the Board. The: applicant shall also take correetive
steps to mitigate the impact.

> The Occupicr shall provide alternative power supply sufficient to ope:ite all Pollution control equipments.

5 The entire premises shall always be kept clean, The effluent holding e, mspeamm chdmb(.r:, ﬂutlels
fiew measuring points should made easily dppme.cm.hlg

5 The Occuplcr nhall display the consent granted.in a prominent placefor perusal of the i mspectmg ofﬁcers
i the Board.

bCannLd by ( amScanner



T Karnatsia State Polatio Cﬂu'u-ﬂn — 5 —
i A Zanal Qffice : Magpaioee
Piet No. 108, Parisara Bhsvans, Baikampady Indestrisl -

& Ares Mangalore 75011
sty Sewle SMALL Tele : 05242408420
S_rages mchoding spnavare & exchuding sidivonui sondinens)
ANNEXURE. |
o Cresatersacs Tolarance Limits
t Susoendar saies =gt May 0
T oM Ve 55.60 9.0
3 0¥ 2re rease gt May ]
< Biochemical oxygen demana 3 109
Says A 3T deg T imgd Mex}
i Note: AL effors should be made  remove colour and unpleasant odour as far as practicabla
Annexuare-[{
Chim (himgey  KVA Minimurn Corstituents to be controlled fn Tolerance  Air pollution  Date on which air
N amosched o Ratina’ chimney  the emission timits Control polintian control
1 Canseity heighim mg/NM3  equipment fo cquipments thall
i B ‘beinstaliedin  be provided o
provided ) ‘addition to achicve the
abeve ‘chimney height stipulated
asper cobt4)  rolerance mits
L ‘and chimney
“hefghts -
conforming {0
stipulated
heights.

v

of Eavkonment

70 él_a_m;gq-dumig_ﬁgm :

-~~~



Karnutaia Biate Pollution Conirel Hourd i
Zopul UfNce ¢ Mxnz;al};}?.'
lot No. 10}, Parisars Bhovans, Balkumpady Industelsl :
Avea, MangiloreS75011 23

Tole ; 0824-24048420 %

IS C e S [

-'lr)dust"ry Colour: .
ORANGE Industry Scate: SMALL

(This document containg B e
pages including annexure & excluding additional conditions

LOCATION OF SAMPLING FORTROL
: NG PORTHOUES, THE PLATEORME YHE ELECTRICAL OCTLED

Locati £
on of Portholes and spproach platfotn:

Portholes shall il i ; i -
be provided for all chitnncys, stacks and other sources of emission. These shail serve

as
the sampling ppml‘s. The sampling point should be located at a distance cquil to aticast eight times the
" stack or duct diameters do-vnstream and two diameters upstream {rom source of low disturbance such
U
a Bend, Expansion, Constuction Valve, Fitting or Visible Flame for rectanguiar stacks, the cquivalent
diameter can be calculated from the following equation. M
3, .

2 (Leagth x Width) 2 1
i T T
{Length + Width) w W o

2. The diameter of the sampling port should not be less than 3", Arrangemcnis shouldbe nrmdqrs‘n that
the porthole is closed firmly during the period when it is not used for sampling.

Equivakcm Diameter =

odate 3 104 persons tirconvehiently miogitor the stack ;
ided. Arrangements for an Electric Outlet Point off 230V 15
hall be provided at the Porthnie iocation.

3. An easily accessible platform to accomm
emission from the portholes shall be prov
A with suitable switch control and 3 Pin Point 5

_*_Forand oa hehalf-of the
Kamataka State:Polfution € ontrol-

¢ & & w w N

c o 6 6 ¢ 0 8 & 4 €& ¥ @
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Industry Coloyr:
ORANGE

(This document contains

=== (CEO-AiLWater
<N )

§

i arnataka State Pollution Cuntrol Bos
Zonal Office ; Manga
Ilot No.10B, P'urissra Bhavana, Baikampady Industrial
Arce,Manpalore-575011
Tele : 0824-240R420"

industry Scale: SMALL

8 pages including annexure & excluding additional conditions)
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INFORMATION

i
]

\ ® (Carry Aadhaar in your smari pnone USG

H-{‘“--...—,uwu. ERLE S ww wﬁ

® Aadhan+ is a proof of identity, not of citizenship.

w Verify identity using Secure QR Code/ Offline XML Online
Authentization

# This ig #'ectranically generated lotte:

B ergs f deémd o3 E’n’aRj E!'QL:T.D aubg
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®  Aadhaar is valid throughout the country.

# Aadhaar heips you avail various Govemment
and non-Government services easily. .

= Keep your mobile number & emall- iE) updated '
in Aadhaar.

mAsadhaar App.
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S o yg Baeorsed FEneo 2y,
. - PERMANENT REGISTRATION CERTIFICATE
L 5TE08; e ovigeh TFEARG e tpnd Aok ¢ g 03 Buv; o acia

i Sl & Bli%mkingi sinalh S@h&iﬁ% ..

ce Businags Entexpﬁwsl'l‘iny Unit/ Non-Sido
sy o1t 0 Gureed

o e o sl -
BB, Jnelela . f o o R AR
= i 1 =

-

S .
C AT conify g gy, b8 : s o
® Loyt Patingrehip / Pye, Led,,

Office Address T —
».__

=B 3id mang Wiy mggmmzs:}ma%mdxmg, SRR EMod DT coh ames
® evton g B, Lmovly dstenng,

.Fmrﬂaﬂy Regiztored os Small Soato 7 Anciifery Undsnoaking / Small Scate Service Buvinegs Enterprise / Tiny

Judt under the mber and date given hereunder, '
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(Translated Copy}
GOVERNMENT OF KARNATAKA
DIRECTORATE OF INDUSTRIES
ACKNOWLEDGEMENT CUM PERMANENT REGISTRATION CERTIFICATE
it is hereby certified that Sri M/s Yashasvinl Fisherigs, Proprietor, Sri Keshava
Kundar, is the Proprietor, Partner, Limited Private, Co-operative, other of Small
Scale/Ancillary  Undertaking/Small  Scale Service Business Enterprises/Tinu

Unit/Non-Sido,

Office Address: Pandeshwara, Sasthana. Udupi Taluk.

No.0827G50831 PMT/SIDO/TINY/RURAL Date:14-12-04
Full Address of the Factory: S.No. 1-41, Balekudru, Hangaracutta, Udupi Taluk.

Far the manufacture; Processing of the following item:

{nut legibla)
Fish Processing.

Date on which the Sketches were prepared: 21-08-2004
(not legible) of commencement of Production
(Wherever application)

Sd./-
Joint Director, Deputy Director, Assistant
Director, Industry and Commerce, General
Manager, District Industries Centre.

Translated from Kannada to English by:

G
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(TRANSLATED COPY)

H.No.: I-41
Form No.1 (Rule 16)

TAX RECEIPT (GENERAL RECEIPT)
{In dupiicate)
Duplicate

Receint No. 318410
uoP

Bill Book Number: 6369

Rs.24,120/- (Twenty four thousand one hundred twenty) rupees have
heen received from Mrs./Mr. Keshavas Kdndar towards House Building Tax for
the vyears 2015-16,-2016/17, 2017/18, 2018-19, 2019-2020, 2020-31-3-

2021,

Type of Tax Arrears Current

. House Tax/Site Tax ‘ 15,000 3,000
Ecucation Tax 1 - o
HealthTax  {34% | . | | |

Ubrary Tax__ [ f B0 1026 6120-00
Beggars' Tax =
Water Tax
Others

Total
(Rs.)
18,000-00

oy

(")

o il 0o Gl =S D]

[}

Total (Rs.) 20,100, 4,020 24,120-00

[i&ealof ST Awrody Village Panchayath, PIN {(not jegibie}]

Date : 01/09/2020 S/
Signiature of the Cfficer receiving the
Amount,
Village Panchayath-1
Balkudru, Hangarcutta

Vima

nment Central Press, Bangalur

= 59~ Kaa.Seo. P415 - 27,250 Books:. At (50+50) shasts in Duplicate
{one side printed), dated 28-1-2016 L5

31.3.2021

Transiated from Kannada to English by: « »

‘-.i*r ".‘..;1*.)}‘
bl &
) AN N
Y
"»."l



o we Bowvstods 068 d4p %ﬂ%{ﬁ%{aﬂﬂmﬂm&ﬂ o4, fall, o, watr

. g dounodsy S 34 Ailre 30, B ,%ﬁm\"\\} de mniog o m;m: m
?;aq,m SFRY BOR, SoWetl3 I3, M Womdahdiny FAMe M 0% zcmmsuﬁv w07
£ o 5 218 0h OB dardoog %8 DARSACASILIAN AK0Q BHAL Cra R oeo Foe meO
B ‘toomdiﬂﬁ WA WOutav, i WoTmaaRds, Seuend. -

. ot PR '-"6- —L00 Secs o 403, cisan | ,
T e atoenn ol Rex) ot SR0T 5 sk S GHdAYS, B0F SO0 89D,

Soomavan ¥A3 dnte durdess e

Itnah

JF
e W .. 2 | o




ANNEX URE - F - ZL1

(TRANSLATED COPY)

5™ ATRODY VILLAGE PANCHAYATH

BUILDING RECONSTRUCTION LICENSE

Licence No.34/04-05 Resolution No.20/04-05 Date: 4-1-2005
[Round Szal of the § €,

piredy Village Panchayath (not legisle))

hava Kundar,

Pandeshwara Village
Udupi [aluk.

Your Application submitted for License for Reconstruction of Building within
the limits of the Panchayath

t

This License has been issued to you by Karnataka Zilla Panchayath

Cemmittee as per the description of the building shown herein according to

the rules controlling constiruction of building, as per Panchaya

and subject to the conditions mentiol at the rear of

construction of buileing 1n the land bearing S.No. = , House No. 1-41
of Balkudru village within the limits of the Panchayath.,

Date: 28-6-2004 As reply to:

The Plan and other documents produced by you along with this License shall
be studied.

Details of Approved Buildirig Construction

| J Description

1‘ ‘ of the .

i . measurement :
Length 1 Width ! Height l Foundation Floors = of vacant

. land to be
left in view of |
- SR b » &y b | Health
This License is limited only to removal of the old building oxqum’v in the
Appreved Plan and re-constructing Fish Processing Centre Bullding in the
same place.

Sd./-
Secretary,
S Adredy-Grama Panchayath, -
Udupi Taluk and District.

Translated from Kannada to English by; . o
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(TRANSLATED COPY)

H.No.: I-41
Form No.1 (Rule 16)

TAX RECEIPT (GENERAL RECEIPT)
{In duplicate)
Duplicate

Receipt No. 318412

Received Rs.7,200/- (Seven thousand two hundred) rupees from
Mrs./Mr. Keshava Kundar towarcs Tap \Water TaX for the years 2015-16,-

2016/17, 2017/18, 2018/19, 2018/2020, 2020-21-3-2021 Tap Tax.

Totas

Type ef Tax g
- (Rs.).

Arrears Current

. House Tax/Site Tax_ | i} |
. EcucationTax | L i
_ Health Tax

(=

S = " ST } P — i = i rsiiied

Beggars’ Tax : - ‘ B e |
Water Tax Tap Tax - 6,000 k.2
Others _

S B o

.

6,000

fi5eal of B Arody Village Panchayath, PIN (not iegitle}]

Date : 01/09/2020 Sd./-
Signature of the Officer receiving the
Amount,
Village Panchayath-1
Balkudru, Hangarcutia

Vima :

st Central Prass, Benaaluru - 56 - Ksa.So0, PALS - 27,250 Books. AL (30+50) sheets in Duplicate

tung side printed), dated 28-1-2016 LS

Library Tax R A, " ' B

At



ANNEXTURE =10

n

[_ &
J ra

- &

= &

.
L

S .

- &

-
5
& .
vaE g 10.\ \\\ de wray 6o u-.s.,e:vm;?i"sgx» :
w h S f&ﬁ o em:-*t..s wow, a:mcma nIns, mg,m Hosiahdany ke DERAY umms‘aﬁﬁ RS TR
- kb ; %f ot BT 0o Re30p Aol DOSERRCHRITISNIN NHOP FriAE T cc,: SRGE et Be roy
¥ e i mmﬁg woring $ootutavaiy, o Sosmbehdy, SeZeand. -

iz i
4 g ; Omes RS Mﬁ —2.004 ey w3 gaen , B
v L U Hdmoin rond Red anh S528 @ 5 me <ig GOSN, B8 Bna swndsigE.
%; : Moramn 3 und duddsss vy

st e i

i‘mwz, %ﬂ‘é‘s:ﬁ eses,
: o wvduty smT

R R B R 5 I S S S S S T e s e




- A NNEXURE=1T1—

| e
|
%g mea sy aasg ﬁnm&é aﬁm sﬁs
s A "E{?:ﬁf}%% PSR mﬁfr E.' R - PERRM&ENT REG!STRA’E‘I&N CERTIFICATE
it
» 3

AL

% FS08; 8008 auigh 1 ey Wt Has Swad Hof | B&fﬁ&%%ﬁ‘-ﬁa&ﬁ W Ade
Smis Sea!e / Ancdla*; ﬂrsﬁmtnkmg fSnm!‘z Seale Eamcc Businass Mmmms! Tiny Uni¢ / “»!mnﬁldu

) Qt"ﬁf "ﬂ'ﬁ;}ﬂﬁaﬁf r«&’ o?%ﬂ" .-‘6*-.} _
'z

2;:1%1 mmm&a:s mﬁsﬂ wﬁm&mmmmaﬁmwm
beoaf=t; s 7

PR g

| A
Sl

ot

---.\'

)

o
Ty

Ehis ts conify g Mis,

Frop “.w;mammpfmm

Oifice Address

P oo

i

RN,

f@mﬁ m@" ﬁéﬁ%%mﬁﬁ Pad Qo e si.%msﬁem gy

=y 9;"5!5‘!
.—'??G;a »;3%
P&mmaﬂyﬂe@ rord e &
¥ it ; under the priier ang.

e .,‘-*‘_.‘.. ‘u .F*

? #ezh, Mo, =

: i T . 3051 2
L2 g £ Sl
aj’ﬁ‘-ffé ?f‘*!v ‘.-3(-3;:?

Maﬁ’i’ Sim e / S,Bx: _1 %; c &mw :Daw

b

mm»sm SSSBE / rTINY / '—'R::mi: fi4gl R e ff} igﬁ

'-‘-.ji-‘}"_“,‘i V. | E‘;‘éa % s Tlame kﬁ- ; ;

=882 mannun % m m@mmgm-
§ 5 Mt ‘ﬁmiagoﬁ&e Tollowing ftoms,

— ; Adocate & Voury
® "$=‘-r~:, o "‘,_;"‘5{%2 0 WP Dhst NBR
¥

w AL LIl
C.)\Am m 1o 102

i 3T e g
=5 2: X je . &2 oo
e R 4

oo > Poduction
hemve peic




e

o
P —— | ——— - B ) P O
T - Sy2- AnN EXLVRE -8 %
__..-—---___..—-—- _-.'_”__.—-“"-—-ﬂ"'—'-_‘—-‘—-‘-'—d—-_’_-- i _—"—"-.—-—--—‘..__..,__,

naLa a prim Date
Fndly. February 17, t01%

Government of Kar

Office of the Repistrar of Firms,
Upum

G AL G

¥
JForm €

o 10 A

R {See Rule 35N

N Certificate of Registration of Firm |
. ; '
\

[ )

| Firm Number © UDP-F267-2014-13

Date : 27 -Feb-2015

The Registrar of Fims, KarnataRg, fiereby acknowledges Lhe receipt of the statement prescribed by
statement fias 5ecuﬁ&:c{armftﬁc (Name of

Section 58(1) of the I udian @artnership Ach 1932. The
’FfmlﬁﬁS?‘[ﬂS’WI ] FISHERJES fias Geen entered it the Register of Firmms a3

o UDP-F267-2014-13 _
, 5 :
Address of the Firm .
1, Pandeshwara, Sastana, Udupi Taluk ok District.

\ No. 127, Ward-

.,

P
i Gy 3..?‘:\_
g

Designed & Developcﬁ by C-DAC,
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";ama*-;!w State Poliation.Conrel Board  peleus xo3, 1ue ;
aviszra Bhavara, 105, Badar Industricl Anes, dgesst §reves ®dy B
Mangalome - 575 011 Koy : 3 -
Tel.: 0824-2408420

e-mail: seomangalaSisnsh.grr..i

_BNNE ){C' g\{_ =3 )

ANREXORE -6~

: Y
shontaaty ~ 575 01

25

/Y REGD.POST WITH ACK.DUEY
(This ducument contains -07- pages including annexure)

No: PCH/SEO-MNG cmz/sozzms-w/ e DATE: 93/07 /,g
\/,%./ ©e iy RPA L
The Qeeupler., . u 1
M/s Yashaswini Fisheries Unit =11 " 1 l‘,"':\}' % e 2
Sy No. 7143, Balekudru Village. ot \»ML e
Hangarkatte, Udupi Taluk, & District, " v e
Sir, ol

With reference 1o the above.
establishment under Water {Ire
Control of Pollutiony Act, 1981 for setting up of
der (fish head & waste fishes) of capacity B TPD at Sy No.

e e T b ollowi i
Hangarkatle, Udupi Talulk, & District subject 1o the following eanditions,

YOW

1) This-consent fore
2) ‘I'he applicam shall not yndertake
cansent of the Board.
3) ‘The applicant shall obtuin ne
belore 1aking up vol
i 4) This consent is issued 1,

(1)
1.

LpEInRA

O

WATER POLLUTIHE

Sub: -Consent 1o Establish new activity lor production of Fish Waste powder (fish head
= & waste lishes) of Capacity 8 TP industry in the name and style off

Mes. Yaoshasw ini Fisheries Unit=l1 Sy Noo 7173, Balekudru Village. Hangarkatie,

Udupi Tailuk & District-reg, )
Ref: - 1) CEL (\ppliculiml submitted at Regional Office, Udupi on: 14,07.2015

2) Inspéction of the proposed industr) location by the officers of the Board

an 114.07.2007. |
KWk dew

i1 is o be informed that the Board hereby accords consent for
vention & Conieol of Pollution) Act, 1974 and Air (l’rcvcntion &
4 new industey for production of Fish Waste
71/3, Balckudiru Village,

stablishment is valid for a period of five years from the date of issue.
expnnsiun/diw.:rxiI'iculionlmndcrnimﬁun without the' prior

cessuey licenserclenranee from the relevant statulory agencies

saybK

i, o
_1}5,5\- *

Reg. MO0 %

e w‘:.-"’a_'
AP

cute and washing) shall be treated in the
¢ comprising collection tank-25 m3, |
e treptment of “trade effuents to the

K uﬁ‘;:':\d (
300 R“gg&v

n - £
¥ Qlarilie]e APy
Rereds /)
NI
TR

The trade effhuent
proposed treatme
acration lank -40
standards stipulate

‘f
e
9%

ey
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2 .Thc“? shall nof be any dischanrge of untreated sewape within or ouside the industry
premises, ‘ -

3. The sewnge efMuent generated from the industey shafl be weated in septic tank & soak pit.
No overflow from the souk pitis allowed. The sepiic kmk and soak pit shall by
constructed as per 18 2470 Par - | & 1L,

4, The wreated trade efMuents discharged on lud wr srriganon wishin the premises

S0 AN the wearment unit. shall consiruet inpervias on both sides & bottoni.

O, Al the reatment units shrll be constructed alxn e gromnd feves

(1) AIR POLLUTION CONTROL:-

I. The disenarge of emission (rom the premises of the applicant shall pass through the
stacks/chimneyy wherefrom the Board shull be free o colleel the samples @t any 1ime i
accordanse with the provisions of the Act aid [ules made there under, The chimney
heights shall pe as per the stipulations Aanesure-li 5

2. The daily/hourly rate of emissions discharged and the tolerance limits of the canstituents
forming the emissions in each of the stacksrchimneys shall not exceed the limits laid
down inamesare. H

4, The applicant shall ke steps o contol nuise feve] s an Lo mainain Ambicnt A
Quatiny standurds i respuct ol nnise a8 Jaid ot uneler Vhe Air AcL 981

4, The stk shall huve port hole & plat fores g pe e, guidelmes speciiad w Gaeilivae
monnuring of wmissions. R ‘

5. The applicant shall provide deadorizer for conteal of Ioul smell,

6. ‘The indusiry shall not change or alwr eliher in the quality or yuantity or rate of emission
or insmlllrepluc& ar ulier the Air pollutien control equipment, changes in (he.raw material
or manuficture process resuliing in change is quality andar guantity of emissions, shall
inthuated o the Bound. :

7. Tne applicant shali ensure that the Ambient Air quality in industry premises shall confirm

the National Ambient Air Qualiny stndards specifivd in Environmental (Protection)

Rules. i

There shall ot be By
and the surrounding

|
|
{
{
:
i
4.
i
\
1
L
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(IVIWATER CliSN:-

The appliciant shall comyny with e provisions o the Waer (Prevention & Conlrol o
Pollution) Cess Act, 1977.

(VIHAZARDOUS WASTE:
2 The applicant shull comply with the pravision: of Huzandous waste (M& ThM) Rutes
2 B 2008 us anwnded up o 2010,
- o (V1) NOISE POLLUTION:-
‘ The applicam shall take sieps o contol noise level su as o maintain Ambient Air
1} Quality Standards in respeet of noise us laid down under Noise Pollution {Regulation &
Control) Rules, 2000, ‘
> (V11) GENERAL -
2 @ 1. The applivant shall tansport & store the raw materials & products in a secured manner
$0 48 HOL T cause any duthape 10 the envirommen and solely responsible for any damage |
_ b to the envitonmoent,
' ? 2. The industry shall not be commissioned for it or cegular production unkess the septiv
5 tank mnd soak pit and 17717 as approved by the Board is completed in all respeets and
» necessary Adr Pallwtion Control measures are instalies w the satistuction of the Howd.
1 The industey shall ensure that the seplic ik and soik pit and air pollution conwol
® measures are completed and commissioned simultancously slong with construction of

the factory and crection ol machineries.

Exact dote of commissioning of the plam shall be intormed 1o this Board 45 days in

advance so as 10 mnke necessary inspection of the plant and “the poltution control

measures provided by the indusiey.

4, If any complaints received againstthe unil for establishing/operation of the ‘industry
from the neighboring industries or uny organization regurding. pollution and if the same
is proved. then the applicant shall close down the establishing /operation of industry
immediately and shift from the said location with prior CFE of the-Board/ take necessary
action o mitigate poliutivon. '

5. The applivant shall immediately reporn 1o the Bourd. iF any-accident or unforeseen act of
event resulting n release of discharpe of ellluent/emission/ solid wasie in excess of
stundards stipulated and the applicant shall immedimicly take appropriate corrective
&preventive action under intimation.

6. The upplicant shudl comply with all the rules and guideiines issued from time 10 tim..

7. This Consent for EstablishmemaGH? | bie valid for a period of 5 years only from

pEF. (e Pl will Byglosed unless the project proponent seeks

I @‘tlﬂys—imdyunéﬂ xpiry of vilidity period explaining the
Bt « P

Woxtpision & .5
O & A be

el

J

b
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8. The industey snall ke prior permission e absteaction of wround waler [rom central
Swader authorit. . Government of Indis provide water meter Tor measuring the
quuntity of g Lround witter abstractesl,

9. In elleer of decision on issue of no objection certificate from the Bourd regarding
poltution, the same does not give any right t the Party/project Autharity/Industry 1o
forgo any It.gnl requircment that is necessury Jor selling/aperation ol the plin

10. This consent is issued without prejudice W the court case pending in any Hon'ble
Court.as per the Govt. Urder No: FEL PS8 N Y 2003 1 megalure Dated: 14.08.2003, only
tertiury treated Water is to be used for afl - putible purposes like gardening, washing.
Civil Construerions activities vic., arad usagw o7 fiesh Walee Tor the abuve purposes is
uswitly prohibited,

FE The Board reserves the tight 1o review. revass. chunge/aher the teems & conditions und
impose additional conditiones.

12 Therapplican: shall ke all prictical ncasures w preveit the smell/ odour nuisance

13 The CEY s, o way valid i any oither depiruicins refuses Heense o ihe proposed
Project, ’

14, The applicam shalt furnish point wise compiiance w the conditions of this consent for-
establishment order.within 30 drys

Please note that this is only consenmt for establisiment issued 10 you o proceed with the
formalitics (o establish the indusiry and does not pive any right to proceed with trial/regular
production. lor this purpose. u separme consent of the Board tor dischurge of liquid effluent and
the atmospheric emissions shall have to be obuined by remitting preseribed consent fee,
separately for Air emissions and wastewater discharped. The application Tor consent has 10 be
made 45 days in advacce o your commissioning Jor trinl production ol the plant,  Issue of
consent will be considered only after completion of septiv tank and soak pit for domestic efHuent
and installing Air Pollutian Control sources dlong with control cquipments as required.

The receipt ¢f tii letter may please be acknowledyped.

_,......-u...,_ For and on behall of e KSPCI3,

/f{" AR
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ANNEXURE-]

M/s. Yashuswini Fisiwerics Unit-it
Sy NoL 718 Balekudry Village,
Flangarkse, Uaupi Faloss, & [Dsweict.

TR R gy ST e

2 Suspendud Solids {ma/l max) -._.:—:_ )

3 | pt! Vakie T TS50

4 Cil &Grease(myp/l may ) e 1

5 Biochemical Oxygen Demand (Sduvs wi 200 ¢yme | 30

Nk ,

6 Chemical Oxygen Denand m y_:'j_n_m;_._m 250

7___{ Sulphate (as 0.0 mp/l max) ) + H000 B

3 Chloride (as Cly mg/il nax B i 6LO

9 | Total Residual Chlorine (img/l max) [ 1.0

10} Ammoniacal Nitrogen (as N) mg/f inar.. _ i 30 . _\‘
11| Total Kjeldahl Nitrogen (as NEL mp!l mus, L 100

12 | Free Ammonia (as NHy) mg/ | maa 3.0 o
13| Fiuoride (as Fymp/lonx__—— ~ g T T |
14 | S.lphide (as 3) myp/l max L T B |
15 | Puenolic compounds (as CoblsOLD) mpri may :.J_.Q_m o ___________l
16| Dissolved Solids (Inorpunic) ma/! nid. - 00

Note:
. Al etiorts should be made w remove cotour und unpieasant odour as Tar as practicuble.
2. Parameters at SIL No. 07 & 1038 retained by the Board exereising Rule 3(2) of
Environment (Protection) Rules, 1986 -

3. Hydraulic loading of eMuent for application on fand Tor difterent soils are as follows:
Sl ! Soil Texture Loading Raie in

No,

: : - m’fHee.day

22510 280

T

170w 223
IO w 174d

8510 11

51035

!
1
H

l N
§ . ‘_,_A.t\J"II}, I
FONMENTAL OFFICER
S1CH, MANGALURL
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i Government of Karnataka
E-Mail: udupiderz'd email.com 7 ' '- phNoJ Fax : 03202574848
Office of the Regional Director (Environment) First Floor, *C’ Block “Rn;atadn Mampal, Udupi— 576 104.
» - Pranip/ Opinion /85/2015-16/392 " Date: 22/07/2015
? . -
Opinion

Subject : Regarding opinion for commercial land conversicn in
Udupi Taluk, Balkudru Village survey No.71/3 Measuring
. 0.31 Acrs.of Land.
. Reference : 1. Central Environment and Forest Ministry Notification 2011
dated: 06-01-2011.
2. Smt. Umadevi. Pandeshwara village, Sastana Post, Udupi Taluk,

their application dated: 14-07-2015

Xk¥¥

for commercial purpose in respect of survey no 71/3 Balkudru village Udupi Taluk.

As per the said application examined the site, said site is outside coastal regulation zone

of 2011. So opinion is given regarding commercial conversion that there is no objection.

Regional Director (Environment)

- _ Udupi
Copy to,
: 1. Panchayath Development Officer, Irod vilag g Panchayath, Udupi Taluk for further
' action. ' ’ -3
: 2. Smt. Umadevi Pandeshwar V Q fstan
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Bijal Mangalore - 575004,
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Website: wwwanesco.in
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PPLY COMPANY LIMITED

nt of Knrnataka)

Office uf the Exceutlve Engineer (V)
Executlve and Mnintenunce Divislon,
“Nityndhar'

Basrur Rond, Kuadam
Pl s 08254- 232490
Fax: 08254 - 235490

[anail ¢ cckdnrmgsmml(»@rmnﬂ.cum
= o

ir - 576201

Dnte: 14-11-2016

To,
Keshavn Kunday

MUS Yashaswini Fisherics,
Bunder Road, Hangarkatte,
Udupi Tq |} -576 218

Dear Sir,

Subject :

Hangarkatte, Udupi Tq, Reparding

90 ICVA on HT ground.

w v ow s Wy Yy gy ey 6 o

Reference: (1) Requesting Powe
dated:19-05-2016

«f

(2) sakanim(

s
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UPEngs ATAK A
LOUP Oist

to existing LT unit No. BLK-16091 converting to AT unit sanctio

r supply your Applic

vi), M.E.S.COM. Ltd, Kota
249/13.07.16, 395/ 20.08.2016 als

-'tEMB‘E\ i'l:"s.t" OO AT TR H
ADYOCHTS
Mlaar ool Jai oo

Court Roml

Sri Keshava Kunder M/S Yashaswini Fisheries, Bunder Road,

agreement vequest for power supply

n of

ation No: STN/ HT /03

Sub Division Letter no:

o 669/28.10.2016.

o

n Sastana Branch range Sri Keshava Kundar

Udupi Tq , their existing LT lndustrial

agreement request power tor self
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You have 1o obey ” e
y the following conditions within J months from the date or this letier,
otherwise this sanction will be cancelied nuomatically.

Elcetricity supply in 11000 volis,
You have to erecl YOur own converter,

If your power factoris loss than 0.9, ILE Flue will be intposed,

You have to arrange proper place to keep the Elceirieity Meter so 01 1o view casily and
also road facility upto HT yard o be provided.
LT 2(A) is applicable to your wait,

As pet the tenms and conditions of Electrieity Supply of Mougalore Eleetricity Company

Agrcemuent on Rs. 200/« (Rupees Two Hundred anly) Non judiciul stamp paper in
iiplicate has to be submitted .

You have to pay the tfollowing prescribed fees through DD in the office cash counter

of Assistant Exccutive Engineer . Executive and Maintenance Sub Division Kota.

|

l

SI. No Dieposit Details Amount in Rs. Calculation
Title

Existing LT Unit No. |
BLK-16091 Security
| deposit fees Rs. 5,640.00

=(1,44,000 .00- | One Lakh thiry

5,640.00) | eight thousand 48.101
'=1,38,360.00 | three hundred sixty
only

alter adjusting 90KVA

agrecment request payable

security deposit

Scif work management Forty thousand

approximate 10% | 40,490.00 | four hundred 61.904
supervisory charges

[£5)

ninety only

s

Supervisory Fees . 250.00 Two hundred filty -
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9. Company Onder Na, A, im (vD) (tw) # kandim {vi) (18) / sakaim (ta) / 201415 7 1039 7
CYS - 112, dater 31.03.2015 you have Lo ¢rect appropritte fixed madem 7 opportunity 1o
erect cublele 10 your HT undt 3 CT (0.28 or 0.53-/LA.or -/5A) and 3 P'I* (0.2s or 0.5s,
110¥3 v) at your own cost, '

0. Your imtended to tix suituble capacity electricity meter instrament (H'T Cublele) Is 1o be
prepared by npproved manufacturer also you have to purchase and erect,

L1 HT line, Converter and also Insirument to start permission letter is 1o be presented from
Power Inspector Govt. of Karnataka

12. Materials 1 be purchased for works trom approved vendors also the wark is 1o be
inspected by Assistant Executive Engineer (TA &QC).

13. The completion report has to b(;, submitted prepared by 1* class Contractor of Electricity

as per Estimate plan of Power Supply.
I4. The permission received from the Authorized Municipalitv, Mandal Panchayvot to be

produced before the Assistant Executive Eagineer(V), Mescom Kota Sub-Division.

I5. You have to obey the regulations fixed by the company from time to time.

16. For further information comiact the Assistant Executive Engineer (V) Mescom, Kota

Sub = Division.

Yours Faithfully.
Sd/-

Executive Engineer
Mescom Ltd, Division Kundapur

Translated trom Kannada to English by me
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. o
=% Building Construction / Reconstruction License
" (As per 1993 Karnataka Panchayat Act Scction 64 Applicable)
= P .
License No: 1: Village Pancayat: 34 /20152016
B> . ;
- p Smt. Umadevi W/o B. Keshava Kundar, Village Pandeshwara, Balkudru Village 0.31 cents in Survey No./
~ l-{otlsc No. 71/3 a?plication filed to Village Panchayat for Building C_)onstructionl Reconstruction, permission
n > given for Building Construction / Reconstruction,
=® ’ Building Construction / Reconstruction Details
-_— —
- Lcn'gtl'l of Width Height Foundation Other Remarks
L Building Details details
-~ Construction
2 ) 0.3 lcents land in Survey No. 71/3 of Balkudru Village is converted for industrial purpose. In the
) said land this permission is restricted to Fish Cutting and Fish Waste Powder Building
> Construction as per sanctioned sketch and boundaries, As per terms, decision no.27 (1)/ 15-16
2 1 dated: 14-08-2015 and conditions involved of Environment Department, Zilla Panchayat
. respected president court order this permission is granted. .
. ’ e
>, Terms
% Y i. Construct, Building Construction / Reconstruction work as per sanctioned sketch.

2

' 3. Inevery comer of building construction minimum 4 feet gap plain land to be laid.
4
5

1:10 portion measurement of every room area, window space (o be provided.

Appropriate drainage system for used water flowing opportunity supposed after Building Construction.

If Building Construction is by the side of the public works department road, |5 meters gap from center of the

road to be provided.

6. Building Construction / Reconstruction License is given from 11-11-2015 to 10.11.2016 only. If work not

completed within prescribed period license o be renewed.

7. License will be canceiled if any terms violated as per Village Panchayat act 1993 section 64.

8. This permission is apart from civil litigation regarding

9. Construct leaving leg way and water way.

Date: 11-11-20 s
Place: 4 at Development Off_';ccb "\
dy Villoge Pach_ayn()

Udupi Taluk %gg;

péthslated from Kannada to English by me
. bty
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- Government of India

Form GST REG-06
[See Rule 1o(1}]

£
Registration Certificate
£ Registration Number :29AABFY5619GI1ZW
‘ I. |Legal Name YASHASWINI FISHERIES J
2. | Trade Name, if any YASHASWINI FISHERIES J
. ¥ Constitution of Business Partnership J
4. Address of Principal Place of D.NO.1-41, NEAR TEBMA SHIP YARD, BALAKUDRU, T o
Business HANGARKATTA, Karnataka, 576226 =
5. Date of Linbility 017072017
6. | Period of Validity From 01/07/2017  |To II A
7. ‘ Type of Registration Regular
8. kPnr(icu!nrs of Approving Authority
Swgnature
Nane
Designation

Jurisdictional Office

9. Date ol issue ol Certilicate 250972017

Note: The registration certificate is required o be prominently hisplayed at all places of business in the State.

upproval of the application for

QOQ*
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. Account Referénce + NONACC (FIY kakstclos/ UDUPI4/ KA-UD
5 Unigue Doc. Reference : 'SUBIN-KAKAKSFCL087.7375047424649K
Purchased by . UMADEVI
b Description of Document + Adicle 20 Convevance
Property Description ¢+ SALE DEED S.NOS: 71 - 5 (POR) - 0.15 AND 71 -3-0.31 OF
b 8ALKUDRU VILLAGE
) Consideration Price (Rs.) ' . 6,62,000
’ \
(Six Lakh Sixyy Two Thousand only)
p} First Party © SUDHA S KAMATH
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Stamp Duty Paid By . UMADEV!
» Stamp Duty Amount(Rs.} - 37,405 e
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G.0.No.LAW 37 VHC 2021, DATED: 14.12.207 (.

VAKALATHNAMA
IN THE NATIONAL GREEN TRIBUNAL (SZ), CHEN s e B
Application No.208/2021 S Eﬁgﬁﬁfﬁ” |
IN THE MATTER OF :
Sri. Srikanth Madhyastha
V/s

The District Collector
Udupi District, Udupi, Karnataka
& Others

The State of Karnataka in the above case do hereby appoint and retain
-Sri.Darpan. K. M, Advocate to represent the State of Karnataka before the
National Green Tribunal (SZ) at Chennai in Application No0:208/2021 and to
conduct the same and all the proceedings that may be taken in respect of any
decree or orders passed therein including proceedings in the Suit, to file on
its behalf in the above case and in application for review and to represent the
State of Karnataka and to take all necessary steps on its behalf in the above
matter. The Governor of Karnataka agrees to ratify all acts done by the
aforesaid Advocate inpursuance of this authority.

In witness whereof these presents are duly executed on behalf of the
Governor of Karnataka on this the14th day of December, 2021.

AQCEPTE@ =

)
s (Slg;(}l\z)

k | Solicitor and Ex-offic.
RAR (65 Z) s F Deputy Secretary to Govert
Law Department.
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